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[Shri S. N. Mishra] pointed out by my friend, 
Shri Mohan Lal Gautam, commences after the 
declaration of the result or after taking the 
oath— also the Notification. So there are three 
aspects of it. The attributes of membership and 
the rights and obligations of membership 
commence only after taking the oath. You will 
therefore have to go into this matter with much 
greater care. 

MR. CHAIRMAN : You should not tell me 
all these things. 

SHRI S. N. MISHRA : Sir, I am only 
presumptuous enough to say it to you because 
sometimes I find that there is flexibility 
shown which is misplaced. 

MR. CHAIRMAN : All right. 
SHRI BAHARUL ISLAM (Assam) : Sir, a 

Member can participate in the activities of the 
House only after he takes the oath. Otherwise 
he cannot participate. Therefore Mr. Bhupesh 
Gupta's Calling Attention Notice was not 
admitted by the Chairman, because its 
admission would mean that he would 
participate in the activities of the House. But 
he has not yet taken his oath and membership 
•will continue from midnight only.... 

MR. CHAIRMAN : Now you are repeating 
the same thing.   Please sit down. 

 

CALLING     ATTENTION        TO       
A MATTER OF URGENT    PUBLIC 

IMPORTANCE REPORTED 
CONFRONTATION    BETWEEN THE ARMED  
POLICE FORCES   OF   UTTAR PRADESH AND 
BIHAR IN UMARPUR DIARA ON THE U. P. 

BIHAR BORDER. 

 

MEMBER SWORN 
Shrimati    Maragatham   Chandrasekhar 

(Nominated). 
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, MR. CHAIRMAN : As the list is a long 
one, I am adopting the practice which we 
used to adopt, namely, calling one hon. 
Member from each group first and then later 
on if there is time or if the discussion needs 
more time then I will call others. 
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"To call the attention of the Minister of 
Home Affairs to the reported con-
frontation between the armed police 
forces of Uttar Pradesh and Bihar.   . „ 
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[MR. DEPUTY CHAIRMAN in the chair] 

SHRI A. P. CHATTERJEE (West 
Bengal) : It is the same thing in other words. 
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SHRI A. P. CHATTERJEE : The hon. 

Minister has not clarified and I am, there-
fore, seeking it. May I know whether this 
business of marking of boundary pillars 
between U. P. and Bihar according to the 
Trivedi Award has led to increased on-
slaughts by the zamindars of the particular 
village just now named upon the share-
croppers? If so, why actually is this 
demarcation being stayed ? Mr. Shukla, of 
course, has referred to is various-difficulties. 
The Trivedi Award was given a long time 
ago and when it had been given a long time 
ago and if such a dangerous situation is 
prevalent there, it naturally leads to 
confrontation. It may not be conflict. 
Confrontation means armed posture. It has 
led to an armed posture between the police 
forces of the two States. If it has led to such 
threat and destruction of life and property of 
the share-croppers, then why actually has 
there been so much delay in implementing 
the Award and in making a proper 
notification of the Act which has been 
passed? That is the first thing. The second 
thing is this. As far as the destruction of life 
is concerned, we have heard about the 
gruesome murder, how eleven persons were 
killed, how they were cut into pieces and 
thrown into the river. There was some 
murder in December. The hon. Minister, if I 
have understood him, has taken it in a rather 
light fashion May I ask the Minister and the 
Cent- 

ral Government to release at least a part of 
the energy which they are showing in regard 
to the murder of the Sain brothers in 
Burdwan, remembering also that as far as 
the Sain brothers of Burdwan are concerned, 
there is a volume of opinion that they are 
anti-social elements. As far as the share-
croppers are concerned, they are not anti-
social. They really produce with the sweat 
of their brow. Will the Central Government 
release a part of their energy in relation to 
the poor share-croppers on the border of 
Bihar and U. P. and see that they are not 
butchered and they are not cut into pieces 
like that 1 

SHRI VIDYA CHARAN SHUKLA : I 
have already said that the difficulty arose 
because of the stay order passed by the Patna 
High Court. Otherwise, the entire 
demarcation and transfer of territory, etc. 
would have been completed by now. 
Actually by the middle of last ye;:r, the 
entire fixation of the land points with the 
boundary pillars was done and because of 
the difficulty raised by the stay order of the 
Patna High Court, it was not completed. 

SHRI A. P. CHATTERJEE : When was 
the stay order given ? 

SHRI VIDYA CHARAN SHUKLA : As 
far as the conflct is concerned, it is not 
really between the zamindars and the 
Batedars everywhere. Sometimes the reverse 
is the case and basically the difficulty and all 
the trouble is between various individuals. 
Some of them happen to be at some point 
Batedars and at some other point zamindars. 
It is not that the whole confrontation is 
between the share-croppers and the 
zamindars. It is all diffused here and there. It 
is very unfortunate that he tries to compare 
the tragedy in Balha with Burdwan. There is 
no parallel in this. The genesis is different, 
the causes are different and everything else 
is different. There is no comparison between 
the two. 

SHRI CHITTA BASU (West Bengal) : 
The problem wliich has been referred to is 
not an isolated instance. Every year this kind 
of question arises and the Government has 
to face the problem because of the change in 
the course of the Ganga between the two 
districts. In this case may I know from the 
hon. Minister who 
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were the persons who actually cultivated the 
land, who actually ploughed the land, who 
had sown, etc? In view of the fact that there 
was an apprehension of this nature, what did 
both the Governments do at the particular 
time of sowing? It was known that the 
share-croppers of Bihar cultivated that 
portion and now this confrontation took 
place at the time of harvesting. Why did not 
the Governments pay particular attention to 
a solution }f the problem much earlier than 
the harvesting period? 

Wnat does the Government now propose 
to do in the matter of amicable settlement 
with the intention of seeing that the share-
cropper, right should be protected and they 
will enjoy the fruit as is given by the Act 
now in vogue today? 

SHRI VIDYA CHARAN SHUKLA : 1 
have already explained that his disputes is 
not really between the sharecroppers and the 
zamindars everywhere. It is some times 
between batedars. 

 

I have already explained that to determine 
this precise question that the hon. Member 
has asked the Commissioners of Division 
have been asked to meet and go into the 
details of it, details as to who actually 
cultivate, who has the right to cultivate, who 
actually did cultivate, who should harvest the 
crop, and things like that. The 
Commissioners would meet and they would 
decide the matter. He is asking why we did 
not pay attention to it earlier. This problem 
arose only after the monsoons. Then the 
process went on and we thought that it 
would be decided by the respective 
authorities. This question was not even 
raised by the hon. Members here in this 
House. The intimation of this problem and 
the difficulties came to us only a few weeks 
back, not earlier. Till then nobody had 
brought this to our notice, neither the 
Governments nor the Members. As soon as 
this came to your notice we took action to see 
that this problem was amicably solved. 

20RS 70—3
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MR.     DEPUTY CHAIRMAN   : It is 
a suggestion for action only . 

SHRI GODEY MURAHARI (Uttar 
Prr.desh) : I strongly object to that, Mr. 
Deputy Chairman. 

MR. DEPUTY CHAIRMAN : I have 
only said that it is a suggestion for action. I 
do not know why you should object. 

SHRI GODEY MURAHARI : You 
should not have said that. I strongly object. 

MR.   DEPUTY   CHAIRMAN   : I   did 
not ask the hon'ble Minister not to reply. I 
only said it is a suggestion for action. 

SHRI   GODEY   MURAHARI    : You 
should not say that when he is standing up 
to reply. 

PAPERS  LAID ON THE TABLE 
FIRST ANNUAL REPORT AND ACCOUNTS 

(1967-63) OF THE MACHINE TOOL CORPORA-
TION OF INDIA LIMITED, AIMER AND RE-

LATED PAPERS. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(CHOWDHARY RAM SEWAK) : Sir, on 
behalf of Shri Farkhruddin Ali Ahmed, 

 

 


